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THE VICE-CHAIRMAN (SHRIMATI
SUSHMA SWARAJ): Private Members'
business is over for the day. If you want, you
continue your speech next time.

Now, I have the second Supplementary
List of Business before me. Paper to fee laid
on the Table—Shri Shantaram Potdukhe.

PAPER LAID ON THE TABLE— Contd.

Notification of the Ministry of
Financs Department of Revenue)

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
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SHANTARAM POTDUKHE: Madam, I beg
to lay on the Table a copy (in English and
Hindi) of the Ministry of Finance (Department
of Revenue) Notification G.S.R. No. 679(E)
dated the 17th July 1992, exempting persons
who have been resident outside India from the
obligation of surrender of their foreign
currency assets held abroad when they return
to India together with an Explanatory Memo-
randum thereon. [Placed in Library. See No.
LT-/92.]

CLARIFICATIONS ON STATEMENT
RE. DERAHJVfENT OF 8033 AHME-
DABAD-HOWRAH EXPRESS ON
BADNERA-WARDHA SECTION OF
CENTRAY RAOLWAY

THE VICE-CHAIRMAN (SHRIMATI
SUSHMA SWARALIJ): Now, clarifications on
the statement by the Minister of Railways.

Shri V. Narayanasamy, ...Not here. Shri Ram
Naresh Yadav.
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THE VICE-CHAIRMAN (SHRIMATI
SUSHMA SWARALIJ); Shri Anand Prakash
Gautaro cot present

Shri Vithalbhai Patel.

SHRI V. NARAYANASAMY Pon-
dicherry) : Madam, my name?

THE VICE-CHAIRMAN (SHRIMATI
SUSHMA SWARAJ): At the end I will call
you. I called you. You were not present then.

SHRI V. NARAYANASAMY; Madam.
will you call the first name at the end?

THE VICE-CHAIRMAN (SHRIMATI
SUSHMA SWARAJ): No, no. I called your
name: Your were not present. You were
absent. You were not present. That is why I
am saying that I will call you at the end.

SHRI VITHALBHAI M. PATEL
(Gujarat): Madam, the Ahmedabad-Howrah
Express is a long-distance train, but,
unfortunately, its second-

[ RAJYA SABHA ]
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class coaches Aa‘r‘é‘\-/éry 0121; The life  of
the coaches has already  expired. Such
type of coaches should not be  used in

long-distance trains. I have written a letter
to the hon. Railway Minister about the
pitiable condition of this Ahmedabad-
Howrah Express train. There is now after.
The coaches are also very old. Their life
has already expired They are poorly main-
tained. The Ministers reply what the
bureaucrats dictate them. They them-'
selves do not enquire. When we Members
of Parliament write to you that this is the
condition of this particular train, you
should believe us because we know it, we
have personally seen it. I have travelled by
it. So, I am saying this.

Number two, he has said about the
compensation Letme  remind him that the
procedure is so bad that it is very difficult for
the victims to get compensation. I reminded
him about the Karnataka Express accident
which had taken place more than two-and-
a-half years or three years ago. I know that
on, victim has not got the compensation so far.
Mr. Railway Minister, the Karnataka Ex-
press accident took place three years back
Two children, minor children are there,
whose mother died. Their grandmother is
looking after them. I myself and two other
MPs wrote to the Railway Minister to pay
pensation to the old lady, the grand-,
Yet she has not got it. She has to
Bring a certificate  from the court.  The
old lady, uneducated lady I  has been asked
to bring a certificate from the court. She went
to Lucknow because the tribunal was at
Lucknow. At Lucknow she approached
some lawyer. The lawyer demanded] Rs.
20,000. This lady says, "I do not have Rs. 200.
How can I pay Rs. 20,000?" In such cases,
Mr. Minister,  some way you have to find
out. Give legal aid to the victim and see that
the case is  disposed of. Even after
three years of the railway accident if the old
lady does not get the compensation, then, what
is the use of the com. pensation?

com-,j,
mother.
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It is your duty, not of the relatives\
of the victims, to find out the wayl

to get the compensation.
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There may;

be a number of cases where the com'

pensation might not have been paid
yet, but this case we know, because

|

. !
it came to us. So, my request to the;

hon.

Minister is that the compensation!

should be paid promptly to the next!

of kin of the victims. Secondly,
coaches whose life has expired, should be |
removed from the Ahmedabad-Howrah train
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THE VICE-CHAIRMAN
MATI SUSHMA SWARAYJ).
Gurudas Das Gupta,

Bhubaneswar Kalita,
N (Giri Pracad

(SHRI
Shri

Shri

Shri

not present.
not present.
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SHRI N GIRI PRASAD (Andhra Pradesh) :'

Madam Vice-Chairman, it is very unfortunate
that a railway accident took place involving
Ahmeda-bad-Howrah express train on the 9th
July. This is not the first time that the Railway
Minister is coming here and making statement.
I had heard earlier also he has made
statements when railway accidents took place
in many parts of the country especially in
South Central Railway section. Accidents took
place due to sabotage and due to technical
reasons. There were many reasons. I am afraid
if this type of accidents go on taking place and
every time the Minister comes here and makes
a statement, it is not going to solve the
problem. I want to know what steps the
Railway Ministry is taking to prevent such
accidents? May I know from the Minister
whether this accident near Nagpur took place
due to sabotage by some people? If so, who
are those people? What steps the Railway
Minister has taken to arrest the culprits
involved in the sabotage because in those parts
..It is bordering our State also—there are
some elements who are bent upon creating
problems of this type. There was the burning
of a railway bogie in which some 70 or 80
people were killed. There were some other
accidents also of this type. The hon. Minister
must be knowing about them because he also
comes from the same State, When there are
such problems, the Government and the Rail-
way Ministry should take clear and concrete
steps to solve them because the safety of
passengers is  involved. = Of  course,
numerically, these accidents are not more
nowadays. But non-maintenance or non-
renewal of tracks, and non-maintenance of
bogies and rolling stock create more problems.
Also, the Government or the Railway Ministry
has completely fai-ed to motivate the railway
staff and about 70 per cent of the accidents
take place because of their negligence,
according to their reports. In such conditions,
what are the steps the Railway Ministry is
taking to motivate the staff to be conscious
about

[ 17 JULY 1992 ]
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section of Central Railwav
the posible dangers or the accidents that are

likely to take place so that preventive
measures can be taken? I am afraid, the
Railway Ministry is taking a complacent view
of things comparing the number of accidents
with the distance travelled, kilometre-journey
or something like that, It should not be like
that. Whether the number of accidents is
increasing or not is not the criterion. The num-
ber of passengers killed or injured in such
accidents is slowly increasing year by year_ I
have personal knowledge of such accidents.
Once I had to travel by a particular train. But,
because of an accident involving some other
train, there was some dislocation and I had to
take to some other mode of transport. A lot of
dislocations take place because of a railway
accident. After every accident, the fear of an
accident among passengers stays for one or
two months. It takes one or two months for
them to forget the accident. In this context, I
would like to know from the Minister what
steps he is going to take in the coming months
or years to renew the assets like the rolling
stock and tracks and to pre. vent sabotage by
the elements who are bent upon doing that

I also understand that there is delay in
payment of compensation by the Railways to
the next of kin of the people killed in
accidents or to the people who are injured in
accidents. In some cases, it seems, the delay is
inordinate. Why should the Railway Ministry
take so many years or months to settle claims?
They are aware of the people who are killed. It
does not need any big evidence to prove the
death. And local authorities like Collectors
can be consulted, if necessary. On such con-
sultation, they can pay the compensation. It is
a simple affair For that, why should they take
so many months or years?
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I request the hon. Minister to consider all
these problems and assure people that such
accidents will not take place. I also hope that
he would tell us what possible steps Will be
taken by the Ministry to prevent such
accidents and save the lives of people.

SHRI V. NARAYANASAMY: Madam
Vice-Chairman, if we go through the
statement of the hon. Minister, we find that in
respect of the acident that took place between
Badnera and Wardha junctions, prompt action
was taken by Railway officials for immediate
relief operations and the hon. Minister also
visited that place. But, unfortunate in the
Central Railway, the number of accdents is
increasing year by year. The figure shows that
the number of accidents during the last six
months has increased as compared to the
previous years. What is the reasons for it?
According to the report that is available, this
incident has taken place because the fishplates
were found to have been removed and it
appears to have been a clear case of sabotage.
The hon. Minister in his statement stated that
the sabotage has been predicted and an
enquiry has been ordered. I would like to
know from the hon. Minister whether any
preliminary enquiry has been conducted. If so,
what is the report of the preliminary enquiry?

According to the statement of the hon.
Minister, about 14 persons lost their lives and
another 20 sustained injuries. Out of these
20 persons, some have sustained serious
injuries. I would like to know whether there was
any more casualty out of these injured persons
in spite of the medical aid that has been given to
them. The Commissioner of Railway Safety has
been ordered to hold an enquiry. The
Committee has been constituted on . 10th of
July. What is the time-limit that has been given
to the Commissioner of Railway Safety to
submit 'the report so that further action can be
taken in this regard  Has any person been
arrested for removing the

fishplates? Above all one question remains.
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What are the reasons for such accidents? In

the Central Rail-Way, as the hon. Member,
Mr. Vithalbhai Patel, said, the bogies are old;
creaking sound is there; the passengers
amenities are not given and no proper care has
been taken to maintain the bogies properly.
As far as the Central Railway is concerned
there are a lot of complaints about the
management of the affairs of the Railways.
Therefore, I would like to know from the hon.
Minister as to what are the reasons for large
number of accidents in that sector which have
been increasing year by year. The hon.
Minister has to answer this point.

As far as compensation is concerned, I am
glad the hon. Minister has said that the
amount of compensation payable in case of
death and in case of injuries which deprive a
person of all capacity to do any work is Rs. 2
lakhs. This amount will be given to their kith
and kin. A sum of Rs. 1,80,000 will be given
to those who have sustained serious injuries.
(Interruptions)

SHRI VITHALBHAI M. PATEL: The
injured people have got only Rs. 5,000.
(Interruptions).

THE VICE-CHAIRMAN (SHRIMATI
SUSHMA SWARAIJ): The Minister will

reply.

SHRI V. NARAYANASAMY: If the
persons who have sustained grievous injuries
got only Rs. 5,000, then it is a serious matter.
It should be increased suitably. The
compensation of Rs. 2 lakhs which has been
announced is not fixed amount. It is not an
amount which has been gven to the
passengers who were traveling in that train.
The amount of compensation should be
increased considerably. If those persons who
have received grievous injuries have not been
paid the compensation as men-
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tioned by the hon. Minister in the statement,
then that is a very serious matter. Every now
and then, when an accident takes place, the
hon. Members' demand is that the compen-
sation should be increased. Therefore, it
should be at least Rs. 3 lakhs for the kith and
kin of those who have died and those who
have received permanent disabilities, whose
limbs have been amputated, they should be
given at least Rs. 1,50,000 This should be the
compensation amount which the Railways has
to fix. In the past, whenever an accident took
place, it was only when the Members
demanded the increase that the compensation
amount was increased. That should not be the
case. Just like the air ways. They have to the
compensation amount at a higer slab and they
have to pay the amount. There should not be
any delay in disbursing the amount to the
victims

who suffered injuries and to the kith and kin
of the persons who died in the accident.
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THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS  (SHRI
MALLIKARJUN): Madam Vic '-Chairman, it
is really painful for me to address this august
House on the occurrence of accidents parti-
cularly this accident which has taken plans on
9th July. Hon. Member, Shri. J.P. Mathur, said
that whatever inquiry had been ordered should
be ind pendent of Railways. The Com-misiner
of Railway Safety who cor lucts the inquiry is
an indepen-derastatutory authority working
under the Ministry of Civil Aviation. Of
course, prima facie there was sa-bolago
because of the removal of fish places.
However, immediately on 10thJuly the
Commissioner of Rail-way Safety started
conducting the inquiry and he has almost
finished it and ha has to submit his report. So,
the question of preliminary inquiry does not
arise now because the final inquiry which the
Commissioner is to do has been conducted.

Madam, another aspect is about the
compensation.  There were fourteen
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deaths. Hon. Azmiji,
asked about the number of persons died on the
way to hospitals. None has died on the way to
hospitals. Medical relief vans rushed to the
spot immediately, apart from the local doctors
who also came there. We had taken assistance
from the nearby military camps so much so
that all the injured persons were immediately
removed to Sevagram Hospital and other
hospitals and I have seen them personally.
Later on one person died; that is how the total
number of the dead has come to 15.

Member,

Madam, as per our Act, ex-gratia
is paid to the relatives of the dead
and the injured also; for the dead
Rs. 10,000 are paid, for grievous in
juries Rs, 2,500 and for trivial in
juries Rs. 1.000. This does not cover
the  compensation. Compensation  is

really a factor

SHRI VITHALBHAI M. PATEL: Were
the victims of Karnataka Express paid Rs.
10,0007 You have not paid them.

SHRI MALLIKARJUN: Kindly permit me.
So far as compensation is concerned, proper
claim has to be filed before the Tribunal and
naturally in some cases it may be difficult also
because no lawyer may be coming forward.
Even if a lawyer comes forward he may take a
share of the compensation which the victim
gets. So, this is the laid down procedure. Earlier
it was taking a lot of time because the Court had
to nominate a judge to dispose of the cases.
Now, we have our own Tribunal and the
processing of compensation cases has been
hastened. Railway authorities immediately in-
form the relatives and friends of all the dead and
injured people so much-so that they can take
care of certain things. So far as the hon.
Member's question regarding payment of com-
pensation to the victims of Karnataka Express is
concerned, I cannot say anything unless a claim
petition is filed before the Tribunal; then only
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the compensation will be paid.

SHRI VITHALBHAI M. PATEL: The
poor lady had got to pay Rs-20,000 to her
lawyer. Why don't you provide her a lawyer?

THE VICE-CHAIRMAN (SHRIMATI
SUSHMA SWARAJ); Have you got any
knowledge of this fact?

SHRI MALLIKARJUN: Madam, this is
not in my knowledge. For the first time this
has come to my knowledge. I will see what
best can be done.

SHRI VITHALBHAI M. PATEL: She had
been to Shri Jaffer Sharief also. But nothing
has happened so far. Why are you misleading
the House?

SHRI MALLIKARJUN: I am not
misleading the House. Kindly bear with me.

SHRI VITHALBHAI M. PATEL: She has
not got even a single paise.

THE VICE-CHAIRMAN (SHRIMATI
SUSHMA SWARAJ): The hon. Member is
stating it on the floor of the House. You don't
have any knowledge of the fact...

SHRI MALLIKARJUN; I am not
misleading the House. Let there not be any
misunderstanding.

THE VICE-CHAIRMAN (SHRIMATI
SUSHMA SWARAIJ): You gather the
information and supply it to him.

SHRI MALLIKARJUN: That is what I am
saying.

THE VICE-CHAIRMAN (SHRIMATI
SUSHMA SWARAJ): The Minister has) no
knowledge of the fact.

SHRI VITHALBHAI M. PATEL: Three
MPs have written letters.
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THE VICE-CHAIRMAN (SHRIMATI
SUSHMA SWARAIJ); But letters must not
have reached him. They must have reached
Mr. Jaffer Sharief. Mr. Minister, you gather
the information on this and supply it to him.

SHRI MALLIKARJUN: Certainly. Since
i; has come to my knowledge, I will see what
can be done.

THE VICE-CHAIRMAN (SHRIMATI
SUSHMA SWARAIJ): You must gather the
facts and supply the facts to him.

SHRI MALLIKARJUN: Yes. This is about
compensation. One hon. Member: has asked
about amputation. If amputation has taken
place, its range is from Rs. 16,000 to Rs.
1,30,000. According to the ca-pablity of the
victim it will be decided by the Tribunal. So
far as rolling stock is concernd, it is true that
in Indian Railways there are some overaged
coaches. We are still re« pairing them and
trying to use them. More than 5000 coaches
are like that We have planned to replace them.
Apart from that we regularly attend to the
maintenance of the rolling stock, whether a
locomotive or a coach or a wagon.

SHRI V. NARAYANASAMY: In the
Central Railway accidents are more.

THE VICE-CHAIRMAN (SHRIMATI
SUSHMA SWARALI): He is still replying. He
has not finished his reply.

SHRI MALLIKARJUN: In the Central
Railway, I can say, in some years there are
more cases of accidents and in some years less
number of accidents. If you want, I can give
you the data. In 1990-91, there were 41
accidents due to the railway staff failure in
Central Railway. In 1991-92 there are 35 cases
of acc'dents. But on the contrary because of
the failure of the mecha-
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nical equipments, in 1990, there were 2
accidents and in 1991-92 there were 8
accidents. Madam, accidents are normally
occurring because of equipment failure and
also because of human failure and sometimes
due to the railway staff and other lapses.

Madam, the measures which we
are  taking are equally  important,
like, we are taking intensive inspec
tion of stations, cabins, level cros
sings, signalling and telecom- gears,
maintenance  of depots, coaches wa
gons and locomotives, extensives,
counselling and training of staff of
various  departments with  special re
ference to safe running of trains,
proper maintenance of assets inten
sive  monitoring of the working of
sensitive  categories of staff such as

drivers, station masters, surprises
checks against carrage of inflamable
and explosive material in  passenger

trains, inspection of different Zonal
Railways by two-level Central safety
teams from the Railway Board, con

tributing  emphasis on renewal and
rehabilitation of overaged assets
particularly track bridges, rolling-

stock. Madam, in the Eighth Plan
period we have allocated Rs. 4500
crores for the renewal of tracks. It
is not fair to say that the Railways
do not pay attention to the tracks
because the whole engineering  sys
tem devotes its time to the proper
maintenance of the tracks which is

essentially required. Regularly,
permanent way inspector moves on
it key-man moves on it.  They
check up if there is any flaw in the

tracks, = whether  fish-plates or  nut-
bolts and apart from that.........c..cccceceenneee

(Interruptions)

HY Tw Aiw aRw: 3R qre
Ffaramemar @ ?

Regularly the condition of the track is
found out by using certain machinery. The
machinery helps to find out fractures in the
tracks, so much so that we can avoid derail-
ment of trains.

[RAJYA SABHA]
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THE VICE-CHAIRMAN (SHRIMATI
SUSHMA SWARAIJ): Regarding safety of
railway tracks, he wants to know what
measures are being taken.

SHRI MALLIKARJUN: The Rail
way tracks are regularly  patrolled
by the permanent way  inspector,
key-men etc. For example, in the
sensitive  areas like  Punjab,  about
5000 people patrol the tracks regular
ly. So this is a regular continuous
process It is not that the railways
become conscious of it only after an
accident  takes place. The railways
are conscious of maintaing the tracks
properly.  For  that reason  regular
patrolling is done. They check wup

everything. This accident actually
occurred within half-an-hour. Ear
lier, Dbefore the occurence of this
accident a goods train had passed
from there. The sabotage took
place within half-an-hour. Within

half-an-hour  the fishplates were re.
moved. Apart from this certain
other measures are taken like track

circuiting, inter-locking, level cros
sing, auxiliary warning system and
so on and so forth. Apart from

that we have a high-level safety team which
checks certain things like correct procedure
for reception and dispatch of trains, correct
observation of rules in automatic signalling,
safety ma rshalling of coaches, safety
precaution at level-cros-sing, visibility of
signals, regular carriage and wagon
examination, manning and safe handling of
locos, maintenance of points and crossings,
including emergency crossings. So all these
measures are being taken. In spite of all these
measures accidents occur due to various
reasons. Most of the accidents take place be-
cause of human failure. Accidents because of
human failure are more than 50 per cent and
because of equipment falure 28 per cent.
There are track and other failures also. Apart
from these, there are certain things which are
not within the cont-
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rol of Accidents
which take place at level-crossings is an
example. The users have to be a little careful
but instead they rush and collide. We have
given strict instructions to all the General
Managers to be safety-conscious and see that
accidents are reduced and also to see to the
safety and security of the passengers and to
see that proper amenities are provided to
them. Thank you.

the railways.

ALLOCATION OF TIME FOR DIS-
POSAL OF GOVERNMENT AND
OTHER BUSINESS

THE VICE-CHAIRMAN (SHRIMATI
SUSHMA SWARAJ): I have to make an
announcement. I have to inform Members that
the Business Advisory Committee at its
meeting held on the 17th July, 1992, allotted
time for Government Legislaitve Business as
follows:

Business Time Allotted
1. Consideration and passing of
following Bills: (Nationali-,
(a) The Coal Mines 1992 24
sation) Amendment Bill Hours

for disposal of Govt. 366
and other business

(b) The Beedi and Cigar Workers
(Condition of Employment) Amendment
Bill, 1990

12 Hours

2. Consideration and passing of the

Bhopal Gas Leak Disaster (Pro
cessing of claims) Amendment
Bill, 1992, after it is passed by
Lok Sabha 4 hours

Now we will take up special mentions .
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The House adjourned at forty

eight minutes past five of the clock

till eleven of of the clock on
Monday, the 20th July 1992



